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SHRI SHEEL BHADRA YAJEE : You   

are  a  right  communist. 
SHRI BHUPFSH GUPTA : Why 1 say it 

is this. Try to understand things. The 
President will pass legi^laticn md enact Jaws in 
Constiution with this Committee, which is 
not a legislative function in the truest sense 
of the term at all. Parliament has not rejected 
the 32-point progrfmmc of the United Front. 
Even Ihe Minister himself has said that, as 
far as possible, he would like to implement 
this programme. In fact, he said he would 
like to implement al! the pro-people progr-
'names. Eveiy item in the programme is pro-
people. Therefore, in order to see that 
competent advice may come to the President 
with regard to the ?2-point Programme, 
within its framework, in respect cf the 
Members of Parli; rr.ert selected, the United 
Front must be reflected jn the composition of 
the Committee, in the same way as it is 
reflected in the West Bengal Legislative 
Assembly, viz., 4:1. This is my suggestion. 
The number should be increased as I srjd. Ne 
w, I have seme other points. 

Now, I should like to know how this 
Committee is going to function. In the past 
the functioning of the Committee has been 
very unsatisfactory. They have met once in 
six months or so. 

SHRI A. P. CHATTERJEE : And that 
also in Deihi. 

SHRI    BHUPESH    GUPTA     :    Who 
says it ? 

SHRl   LOKANATH   MISRA   : I   do 
not interrupt, He interrupts you. He is 
interested much more. You look st  me all  
the time. 

SHRI BHUPESH GUPTA : He is right, 
once or twice. 

SHRI KALYAN ROY: He has derailed 
the United Front and now let him not derail 
you. 

SHRI BHUPESH GUPTA : My locomo-
tion is very safe, no derailment. I am a good 
engine driver. Well, you do not derail. 

THE VICE-CHAIRMAN ( SHRI 
AKBAR ALI KHAN)   : No interruptions. 

SH1I    BHUPESH    GUPTA     :    Now 
S -   Cj-mt'ttees m;st in DMhi.    It should 

not be. Occasionally in regard to Bihar they 
met in Patna. Once the Committee met in 
West Bengal also, but that is not enough. 
The Committee normally should meet in 
Calcutta. It is absolutely essential. When 
Parliament is in Session, it may meet in 
Delhi. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Now, you may 
continue on the next day. We will take up 
the other business.    Mr. T.   N.     Singh. 

HALF AN HOUR DISCUSSION RE. 
POINTS ARISING OUT OF ANSWER 

TO UNSTARRED         
QUESTION NO. 578 GIVEN IN THE 

RAJYA SABHA ON THE 4TH MARCH, 
1970, REGARDING THE DEATH OF 

SHRI   LAL BHADUR SHASTRI 
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"There was also a third telephone with a 
buzzer which could be activated by fim-ply 
lifting the receiver. This instrument was 
available for the P. M.'s use to call any 
member of his personal staff or the doctor 
in case of need." 

"Apart from the two telephones for 
internal and international calls fitted in the 
P. M.'s suite, there was also a third 
telephone with a buzzer which could be 
activated by simply lifting the receiver. 
This instrument was available for the P. 
M.'s use to call any member of his personal 
staff or the doctor in case of need." 



123 Half-an-hour [RAJYA SABHA] DiscuMon        124 
 

 

"With the help of the gentleman men-
tioned above the doctor put the Prime 
Minister in a reclining position, gave him 
intra-muscular injection of MEPTHEN TIN   
SULPHATE", etc. 
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THE VICE-CHAIRMAN (SHRI AK-
BAR   ALI   KHAN)    : Minister. 

SHRI T. N. SINGH : Shri Rajnarain 
wants to speak. 

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Only those who have 
given names. 

SHRI KRISHAN KANT ( Haryana) This 
is an important question. 
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THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I have that in mind. 
Tlie House is sitting il" Mr. Chavan can come 
here. 
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SHRI P. C. MITRA (Bihar) : On a point of 
order. The Minister says that the Home Minister 
himself will come and give replies. Then it 
would he better as other Members wiH have 
tbe right to speak, ff he speaks now. then we 
will have no right t< fications at tliat, time. 
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SHRI MOHAN LAL GAUTAM : When 
he said a Chinese girl in Moscow, I wanted 
to ask^bim whether she was in Moscow OT 
Tashkent. 

THE VICE-CHAIRMAN (SHRI AK-BAR 
ALI KHAN) : Let him be serious piease. 
Let him ask for his clarifications. 
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SHRI M. P. BHARGAVA (Uttar Pradesh) 
: Mr. Vice-Chairman, there are certain 
questions which have to be fairly and 
squarely replied to by the Government. The 
first question is whether it is or it is not a 
fact that arrangements were made for 
Shastriji for his stay with the Indian Delega-
tion at the hotel and whether all arrange-
ments for a heart case had been made at that 
place in a special room constructed and 
designed for that particular purpose because 
the Russian Government knew that Shastriji 
was a heart  patient. 

Is it or is it not a fact that at the instance 
of the Ambassador in Russia a telegram was 
received by the Government of India that 
Shastriji should not be placed with other 
members of the Indian delegation and 
arrangement for him should be made in a 
particular villa near about the hotel? And 
where is that blessed telegram which was sent 
in reply by the Government of India to 
proceed with the arrangements for Shastri-
ji's   stay in that villa separately from the 
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Indian  delegation?      Then  what  has  to be 
explained is where is Shastriji's personal 
diary, which he was in the habit of   writing 
every day, and where is that buzzer 
telephone, which was made to have been 
there in Shastriji's room at the time of his 
death.and which could be used by Shastriji if 
he so liked. That was the statement made in 
reply to a question raised by me in February,   
1966.   Where  is   that   buzzer telephone ? 
My information is that there  was no buzzer 
telephone   in   that   room.   The buzzer 
telephone was in the suite, which has been 
rightly pointed out by my   friend, Mr. T. N. 
Singh, in his statement, and anything in this 
suite cannot be used by Shastriji when he 
was in a particular bed-room. Therefore, a 
deliberate attempt   has been made  to  
mislead  this  House.   That  has to   be     
explained by     the  Government. Then 
where is the original death certificate given 
by Dr. Chugh  ?   Because, according to my 
information, the Russian doctors refused to 
give a death certificate for Shastriji's death 
unless the original death certificate by an 
Indian doctor atttending on Shastriji   was   in   
their   possession.   And my  allegation  is  
that the original  death certificate is still in the 
hands of the Russians and on the basis of that 
the Russian doctors signed the death 
certificate and of   which much is made that 
there is a case.   Now there is much weight   
in what Mr. T. N. Singh  has said.   It is 
always intravenous injections which are 
given   in  such   emergencies,  and    never  
intramuscular    injections are effective in 
such cases.   An intramuscular injection does 
not act on the blood. It remains in the 
muscles   of the   body and it has  no   effect    
whatsoever   on the blood system. It is only 
the intravenous injection which runs with the 
blood  and which has effect   on     the    
circulation    system and     which      can    in     
certain      cases revive    the      whole    
system.     So,    that is another question 
which has to be replied by the Government, 
namely, why an intramuscular    injection    
was    given and not an   intravenous    
injection.   Then another point.   It  is  always   
an   oxygen   cylinder which is readily 
available for a heart   patient   because,   
whenever  the  heart attack comes, the first 
difficulty felt by the patient is the  breathing 
difficulty, and to relieve immediately the 
breathing difficulty oxygen is administered 
in all  such  cases.   What was made out in 
the statement of February, 

1 966,  was thai all kinds of things were tried 
to revive Shastriji's body.   But no mention of 
oxygen being   administered to   him  was 
there.    So this is a major thing which has to   
be  explained.   Then   the   next   point, 
which has to be explained, is the very serious 
one,   which   was   brushed   aside   because 
of the Indian sentiments. What I am referring 
to is the request by Russia to both Mr.  
Chavan  and   Mr.   Swaran  Singh  to allow   
post-mortem    on    Shastriji's  body, because 
they themselves probably suspected some 
foul play and so they wanted to assure 
themselves that there was no foul play. They 
were also carrying a  great  responsibility. 
They had the honour of their   country at the 
back of their mind and they wanted to be     
absolutely     clear  that     no   foul play was 
there.   Why was the post-mortem request  
declined   by  our  two   Ministers? That is 
another point to be explained.   It was not a 
case of a Bhargava dying here, or  another  
person  dying  there.   It  was the question of 
the death of the beloved Prime   Minister  of  
this  country  and  so the  post-mortem    
could  not    be    easily brushed  aside  under 
Indian     sentiments. It was the   prime need, 
it was the necessity of the hour,     that   
Indian sentiments were kept aside and the 
post-mortem was allowed, so that the truth 
could come out and no lurking suspicion 
could remain in the minds of the people of 
this    country that their beloved Prime 
Minister was killed.   Then the next point  is 
about the presence of Mr. Jan Mohammad.   
What was he doing in Shastriji's suite when 
his own personal attendant  Shri  Ramnath,  
had  gone with hirn?   And    horn   the   little   
knowledge I have   about   Shastriji,   Shri   
Ramnath was   the   devoted   attendant   of  
Shastriji for a number of years and one who 
would not leave Shastriji  even   for   a   
minute. Where was he ?   Why was he not 
allowed to give that glass of milk, that fatal 
glass of milk—I call it—which   caused  
Shastriji's death ?   Why was it served by 
somebody else,   and   not   by Shri   Ramnath 
? That is another point to be clarified.    And 
finally, the point to be clarified by 
Government is :   Why was his body blue and 
black   ? If it is a normal heart attack and 
death, there is no   tiansformation in the body.    
It can be explained in two ways. Either some 
sort of an injection was given to mix up the 
issues   of  body   turning   black   and   blue, 
some sort   o!" an   injection,   which   will 
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chemically produce some reaction on the 
body and which will make the body become 
black and blue and thus, hide the real truth of 
the body otherwise becoming only blue 
because of the effect of poison, and thus 
make it not a natural death. That is another 
point which has to be explained. And the 
second way in which the death could have 
occurred was if he died a natural death. 
Where was the necessity of all these things 
being hidden from the public. A statement 
should have been made immediately saying 
this is this, this is this, this is this, this is the 
chronological order of things. The time 
factor again is a very important thing in the 
whole episode. The exact time of death has to 
be ascertained and given to the public if the 
public mind is to be cleared of the lurking 
suspicion which they have about his death. 
And all these questions which I have raised, 
they cannot be answered by the Government 
because they have all the old facts, which 
they have already narrated here in reply to 
the question in February, 1966. And I might 
remind the House of a very significant ques-
tion. I wanted to seek certain further 
clarifications about the circumstances of the 
death, and the reply given to me was, "Our 
loyalty and our respect for Shastriji is no less 
than the hon. Member's and therefore he 
should not try to cross-examine us." Is that a 
justifiable reply from responsible people ? 
This, if I may say so, was just evading the 
issue and, therefore, if the Government 
wants to clear their stand and if the people's 
minds have to be set at rest for all time to 
come, nothing short of a judicial enquiry 
presided over by a Supreme Court Judge can 
satisfy the people of this country who had 
high respect for their beloved Prime Minister 
who led them successfully in the time of war 
and then went to Tashkent to arrive at an 
honourable and peaceful solution. If that is to 
be cleared, the demand for an enquiry must 
be acceded to. I am told over a hundred 
Members of the Lok Sabha have already 
submitted a memorandum to this effect. The 
voice of the Rajya Sabha should join that 
voice of the Members of the Lok Sabha and 
we should compel the Government to appoint 
a Commission of Inquiry, a Judicial 
Commission, headed by a Supreme Court 
Judge. That is all what I wanted to say. 

SHRI BHUPESH GUPTA (West 
Bengal) : Naturally, one cannot speak on 
this subject without a great deal of senti-
ment and emotion. Many of us had known 
Shastriji from very close quarters and we 
know his qualities. This matter has been 
discussed four years ago in this House and 
the other House. Now if there are any new 
points, new facts, which have come to light 
demanding a fresh look into this matter, 
certainly it should be done but as far as I can 
gather the main story is carried by Organiser 
which is the RSS journal. Now having 
known this journal I am a little chary of 
accepting prima facie or even otherwise 
what is stated in that journal. 

SHRI T. N. SINGH : While raising the 
question I did not ___  

SHRI BHUPESH GUPTA :   If you go 
through that journal you will find the way 
the story has been served is a little interesting 
in the sense that it has its own angularity. 
Certainly it has not approached it from an 
objective angle. The account that is given in 
that RSS journal is political. One can see 
that whenever a Muslim name appears it is in 
more or less block letters.... 

SHRI NIRANJAN VARMA (Madhya 
Pradesh) :  No, no; you are wrong. 

SHRI BHUPESH GUPTA :    Much is 
made of the fact that a certain bearer who is 
not supposed to be there served him instead 
of Raninath, who should have served. Again 
prominence is given to the name and the 
particular aspect of it. Naturally we are not 
prepared to accept what 'Organiser' says 
after having got a version from the Govern-
ment. I do not think any Indian Government 
whetever its complexion will dare bring itself 
into a situation when it would not face facts 
over a matter like this. That is my view but 
yet I would still insist that if there is any new 
thing, any new facts, certainly it should be 
gone into but the political story rubbed over 
and over again by 'Organiser' should not 
influence us in the manner in which some 
people seek to utilise this story. 

Now, Sir, with regard to the medicai 
aspect of it I cannot say anything but I think 
some of our best doctors, physicians and 
specialists were with Shastriji. I do not 
question their patriotism. Dr. Chugh and 
others are there, physicians, medicai men 
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and specialists. Am I to believe that they 
would conceal facts or would not look into 
facts if they had any doubts about it ? I should 
like one of those physicians or medical experts 
to come forward and cast some doubt about it, 
so far they have not done it. Why should I go 
in that case by the report of a story writer in a 
paper like 'Organiser' ignoring such eminent 
medical experts as Dr. Chugh and others ? I 
cannot for the life of m? understand this 
position being taken. Well, there were Russian 
authorities also there. Am I to understand that 
they would not also look into it if they had any 
suspicion about it? The Government of India 
and   the   Russian   Government   are   both 
friendly   Governments   and   their  experts 
were there. Whatever material is available of 
the case do not seem to indicate that there had 
been any foul play of the type suggested by 
some. When I was reading the story I found 
many names had been brought in. Dr. Teja's 
name is mentioned; he is supposed to have 
been in Tashkent at the time. A Chinese girl, 
Mr. T. N. Kaul's former girl-friend, is also 
mentioned in the story. And you can 
understand this is the basis when they demand 
an enquiry. They also mention about one Mr. 
Kapur and about that Muslim bearer who does 
not usually serve. All these and other things 
are said there. Obviously such a story, such an 
account, has to be taken with not only a pinch 
of salt but a full pound of salt. I would state it 
very frankly, this is my view because the 
whole  thing is a  political  build-up.  But even 
then if there is anything new it should be 
looked into. 

 
SHRI BHUPESH GUPTA : What did you 

say ? 

SHRI RAJNARAIN : Don't speak with 
two mouths. 

SHRI BHUPESH GUPTA : I have only 
one mouth; I do not have the mouth of 
'Organiser'. And that is what I am precisely 
saying. 

 

 
SHRI BHUPESH GUPTA : It is not in 

good taste to say don't speak with two 
mouths. I did not say that Mr. Rajnarain 
spoke from 'Organiser'. You see I also read 
newspapers and journals. I am a journalist. I 
am talking about Organiser's story, not Mr. 
Rajnarain's story. 

(Interruptions) 

 
SHRI BHUPESH GUPTA : It is quite 

clear. All right, if you bring me out like that 
I shall come out on that. Well, Sir, political 
propaganda has been started again after four 
years over this matter. 

 
SHRI BHUPESH GUPTA : I never 

uttered a word because he may have a 
genuine opinion. 

{Interruptions.) 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : Just a minute. This is a very 
serious matter. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : You please listen to me. I 
think there is none in this House who has 
not got regard, respect and affection for that 
great leader. 

SHRI RAJNARAIN : That is a different 
thing. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : He was one of our greatest 
leaders and we are dealing with the matter 
with all seriousness. So I would request 
Members not to interrupt othe-^. persons but 
deal with this with great respect, restraint and 
reverence. 

THE LEADER OF THE OPPOSITION 
(SHRI S. N. MISHRA) :    May I submit 
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[Shri-S. N. Mishia] that the matters that 
have been brought to light here, the aspects 
that have been brought to light, have to be 
dealt with by the hon. Member. An hon. 
Member might make a reference to a certain 
article which has appeared in a particular 
newspaper. While doing justice to the matter 
one will have to refer to that. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Vou were not here. 

SHRI S. N. MISHRA : I am fully posted. 
He referred to the 'Organiser'. What I mean 
is this. Whatever points have been made by 
hon. Members have to be met by those who 
are opposed to this move. Now one does not 
make too much of what has appeared in a 
particular organ of a particular political 
party. In order to do justice to the debate on 
this matter one wiH have to refer to the 
points made by the hon. Members here and 
not make at completely irrelevant references 
to journals etc. It is to that kind of things that 
we take objection. 

SHRI BHUPESH GUPTA: I can 
understand. I never mentioned and I was 
never referring to what Mr. T. N. Singh has 
said. I am speaking as I understand the 
situation. I have never said that Mr. Raj-
narain or anybody has voiced the 'Organiser'. 
I having read one thing we are also following 
it. We are also literate people. We have also 
got some common-sense. We have also some 
human sympathies, some grey-matter tn our 
brain. We are not living in some island like 
Robinson Crusoe, where nothing is seen or 
known. Therefore, from that angle I am 
raising it. It is for the Government to decide 
it. I have no quarrel if the Government or 
you or the House decides that an enquiry 
should be held. I will not quarrel with it, but 
1 am speaking from another aspect of it that 
I find it difficult and I am asking 
clarification from him. I am not disputing 
what they have said. This is a point of view. 
This is a way of looking at things. This is an 
assessment of some hon. Members and I 
have no doubt in believing their sincerity, 
especially when Mr. T. N. Singh speaks on 
the subject, but the moment I say something 
which does not echo exactly what they have 
said, immediately it should not be assumed, 
well, that I am off the mark, that I am 
speaking with 

two mouths and so on. It is not my custom. I 
am quite capable of speaking frankly and in 
a manner which I think is quite intelligible to 
a|l and I know the language in which I speak. 
Therefore, I say these are the points. This is 
why I have my difficulties. I do not wish to 
say very much. The only thing I appeal. Lal 
Bahadur Shastri has been one of our greatest 
martyrs. His name shall be remembered not 
only in this country, but all over the world. 
He was a man who was dedicated to one of 
the noblest causes for which he gave his life. 
He died in harness. Let not his name be 
tarnished by anybody, 'Organiser' or 
otherwise, by any kind of overtones of 
political propaganda. The t ru th  has to be 
revealed and if it is yet to be revealed it should 
be done. For that if any step is needed, let it 
be taken, but I am afraid in some quarters at 
least there is an attempt to rerive the issue for 
a kind of political propaganda which should 
not be associated with this great thing that we 
are discussing today. That is all. Now, you 
decide whatever you like. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Krishan Kant. 

THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I have also got great respect. 
Please sit down, Mr. Raj-narain. 

 

 THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I have permitted you and 1 
must permit others also. 
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THE        VICE-CHAIRMAN        (SHRI 
AKBAR ALI KHAN) :   Please be brief. 

SHRI KRISHAN KANT :   Sir, I have 
not even started and you are asking me to 
be brief. Mr. Vice-Chairman, Sir, the death 
of Lal Bahadur Shastri, that great son   of 
India, that martyr for  peace,   whose  pic-
ture is enshrined in the hearts of millions of 
Indians even today, was a question mark 
when his body was brought here and many 
of us who were emotionally and sentimen-
tally attached to him felt something wrong 
about it. Many a question was asked and 
even at that time, though we were not satis-
fied, Mr. T. N. Singh asked us to be satis-
fied. Now, when he has raised the question, 
it means that we have to take serious note 
of it. It is not merely that the 'Organiser' 
has raised the question.  I would not have 
taken serious note of it if anybody else had 
raised the question. When a man of the 
position  and  attachment  of  Mr.  T.   N. 
Singh raises this question, this 
Government, this House and the country 
has to take it very seriously. I would not 
like to go into the various questions posed 
by Mr. T. N. Singh, Mr. Rajnarain and Mr. 
M. P. Bhar-gava very relevantly. I do not 
think the Government is hesitant, in any   
way, to probe into it, as the Minister 
himself has said. Their mind is not closed 
about it. At a certain stage the facts may 
not have come out and that is why the 
Government has replied so. I agree with the 
demand of the House that Mr. Chavan 
himself should look into all the points that 
have been mentioned here and after that 
come to the House, probably tomorrow at 
five o'clock, after the private Members' 
business is over. This can be taken up then 
and he can reply to the House. I would 
suggest that the questions which have been 
raised today are   very serious—about the 
time of the death, the giving of milk, the 
persons who was serving him, the injection 
given to  him, whether it is intramuscular    
or  intravenous.    Not  only that. Why was 
his place of residence changed ? Then, the 
bearer. All these questions will 

continue to rattle the minds of the people of 
India if they are hot properly dealt with by 
the Government. I do not think our Gov-
ernment or the Russian Government or any-
body should have any objection to any 
probe into it. After Netaji Subhas Chandra 
Bose's death, enquiries have been held 
twice, and probably they want to do some-
thing again.... 

SHRI CHITTA BASU (West Bengal) : 
Not twice . 

SHRI KRISHAN KANT : So, on this 
question it is better, without taking any 
political attitude on it, that we look into it. If 
it was a matter raised politically by any one 
else, I would have opposed it, but when Mr. 
T. N. Singh raises the question it cannot be a 
political matter. He raises it from a 
humanitarian point of view, from a national 
point of view. I think the hon. Home 
Minister should study this question and, if 
necessary, may talk to Mr. T. N. Singh and 
others who feel about it. He must come 
before the House and reply to the questions 
and if need be an enquiry should be held. 
Until an enquiry is held and proper facts are 
placed before the country, people may not be 
satisfied on this matter. About this hero-
Prime Minister, martyr-Prime Minister of the 
country, unless these doubts are clarified, 
nobody will be satisfied and I do not think 
that the Government will be in any way 
interested in hiding facts and in not finding 
the truth. 

 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : There is no ques-
tion of party. It is a more serious matter. 
Please. 

 

SHRI KRISHAN KANT : Sir, I hope Mr. 
Rajnarain does not object to my speaking. 
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SHRI VIDYA CHARAN SHUKLA : 

Mr. Vice-Chairman, some points have been 
raised about this person Jan Mohammad. 
Some questions have been raised about him. 
This was also raised in 1966 by Shri A. B. 
Vajpayee when he was a Member of the 
Rajya Sabha. At that time it was clarified, 
and I repeat it again when this point was 
made, enquiries were made and it was 
categorically stated that the last glass of milk 
was served by Ramnath and not by Jan 
Mohammad. Till the last moment of his life 
Ramnath was serving the late Prime 
Minister and not Jan Mohammad. 

SHRI MOHAN LAL GAUTAM : Sir, as 
the Home Minister has agreed, I would only 
request that the Minister of State should not 
express himself and make any 
commitments, so that the Minister in charge 
may have a clean slate and he can take up 
any attitude. Otherwise any commitment 
made by the Minister of State would stand 
in the way of a clearer thinking and 
expressing himself clearly. That is my 
request. 

SHRI VIDYA CHARAN SHUKLA : 
Actually you should have a clearer thinking 
on this matter. I am not coming in the way 
of a clearer thinking. I am only saying what 
has been already said. I am just bringing to 
the notice of the House that this point was 
raised earlier and it was replied to categori-
cally by the Government, because Mr. 
Bhargava has asked and several other 
Members have asked as to who was the 
person who served the last glass of milk. 
Enquiries were made from Ramnath himself 
and he conveyed that it was he who himself 
served the last glass of milk to Shastriji. It 
was not Jan Mohammad or any body else 
who served. 

I want also to say that this story about 
the Chinese girl etc. is completely baseless. 
It has also been stated that there is no truth 
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in the matter. Also the question of Teja has 
been raised, and I wish again to clarify 
this matter. It is rather funny that in such 
a serious matter to which we attach so much 
importance such things are brought in. We 
all know that our Publicity Officer in the 
Indian Embassy in Moscow, whose name 
was also Teja, was there. But he had no 
thing to do with Dharma Teja. Dharma 
Teja was hundreds of thousands of miles 
away from there and he had nothing to do 
with that. But since the Publicily Officer 
of the Indian Embassy, whose name was 
Teja, was there, and he is brought in like 
this ___ 

 
SHRI VIDYA CHARAN SHUKLA : 

We found this out from whatever informa-
tion we have positively. 

SHRI BHUPESH GUPTA : I had a 
personal talk with Mr. Chavan. When he got 
the news, he immediately went there. I think 
it better he says that. 

SHRI VIDYA  CHARAN SHUKLA   : 
1 have said in the beginning itself that since 
Mr. Chavan himself was present there, it 
would be perfectly in order if he could give 
the benefit of his personal knowledge to this 
House and to the other House about this 
matter. This matter must be treated with all 
seriousness and all earnestness. These are 
some facts on record which I wanted to 
bring again to the notice of the House. 

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : In view of the impor-
tance of the matter and the feeling of the 
House I would like the Home Minister to 
come tomorrow at 5 o'clock or any time 
convenient to him and reply on this matter 
so that we might hear him, but certainly 
before the House adjourns. 

The House stands adjourned till 11.00 A. 
M. tomorrow. 

The House then adjourned at 
twenty-five minutes past six of the 
clock till eleven of the clock on 
Friday, the 3rd April, 1970. 


